Shri A.K. Mlshra,,u-:

.- aged about  36. yéars,

-+i+ ' Deputy A.0Q.,..ESIC- Headqua

fingotla Road, New. Delhl
. .__ R/O C 4F/95 .:. . -

CENTRAL,ADMiNISTRATIVE TRIBUNAL
PRINCIPAL BENCH

OA 'No.1699/89.

New Delhi, this the 26th day of April, 199%4.

SHRI J.P. SHARMA, MEMBER(J) .
SHRI S.R. ADIGE, MEMBER(A),

Shri A. Irudayam, -

Shri M. Arockiam,

aged about 40 years,

Section Officer, ESIC Headquarters,
Kotla Road, New Delhi.

Shri B.N.Samant,

S/o Dr. B.N.Sahu,

aged about 39, :
Section Officer, ESIC Headquarters,
R/o A-89, Sector-12, NOIDA.

Shri Ashok Chandra,
S/o Shri C. Lal,

aged about 32 years,
Section Officer, . .
ESIC Headquarters, .
Kotla Road, New Delhi.

Shri H.C.Sharnma,
S/o Shri S.N. Rabra,
aged about 37,

-Dr. Regional Director (Offg.),
'Regional Office, Delhi,

R/o No.24, ESIC Colony,
Sector 56, NOIDA.

Miss Manju Chakravarti,
D/o Shri N. Chakravarti,

"D/o Shri N. Chakravartl,

aged about 36 years,
Section Officer,

ESIC Headquarters,
Kotla Road, New Delhi,
R/o 28, ESIC Colony,
Sector 56,. NOIDA.

Shri C.P. Sharma,
S/o Shri M.P. Sharma,
aged about 37 years,

. Section Officer,

ESIC Headquarters,

Kotla Road, New Delhi,

R/o 22, Type-III, EST Colony, '
Sector- 56 NOIDA. . -k R

Shri wWangial, ..
S/o Shri Tampalal
aged about 38, ‘ ' ST
Section Offlcer,sESIC Headquarters‘
Kotla Road, New Delhi,

R/o 25, Type-TITI, Sector—S

S/o Shri.H. Mlshra,
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9. Shri M. Maithani,
S/o Shri B.R. .Maithani,
aged about 38,
Section Officer,
ESIC Headquarters,
Kotla Road, New Delhi,
R/o 206 C, Mayur Vihar,
Delhi-91. ...Applicants

By advocate : Shri N. Amresh, proxy
for Shri E.X. Joseph.

Versus

1. The Union Public Service Commission,
through its Chairman,
Dholpur House, New Delhi.

2. The Director General,
Employees' State Insurance Corporation,
Kotla Road, New Delhi. '
.« sRespondents

By advocates : none for respondent no.l.

Shri G.R. Nayyar. for respondent no.2.

e O RDE R (ORAL)
SHRI J.P.SHARMA :

The applicants are employees in the Employees'
State Insurance Corporation (ESIC). They became
eligible for recruitment to the post of Regional

Director grade IV/Deputy Regional .Director/Deputy

Administrative Office in . the Corporation having

experience of 5 years' service in a responsible post.

" The TUPSC issued an advertisement on 18-2-89 for

recruitment to the post which is filled up by the ESIC
Recruitment Rules, 1959. TUnder the recruitment rules,

50% of the posts are filled up by promotion from. the

feeder grade and remaining 50% by recruitment by

interview. The grievance‘bf the -applicants is that for
the aforesaid post, the applicants: were subjected to
the written test by way- of screenlng Wthh .is" not

uitment - rules. ?“Thé“ UPSC

visualised wunder the F“l

issued an advertlsement:on 18 2 89 and in - pursuance to

__the aforesaid advertlseme”t the appllcants applled for.
:the post. The UPSC by.the memo dated 14 lO 89 -issued
'.f&to applicant no.l with roll no 1312 dlrected hlm to
‘.appear in a written test on 25 -4~ 1989 - Iﬁ appears that
?the similar letters, have also been 1ssued to the other

-appllcants in the oO. A.;as well as candldatee for the

“Lundertook the

aforesa;d posts...  The
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filed the present applioation in August, 1989 praying
for the grant of the reliefs that the decision of the

UPSC be struck down regarding the selection for the
post of Dy. Regional Director/Regional Director Grade
IV/Deputy Administrative Officer for which interviews
are being held from 22nd to 23rd August, 1989. It has
also been prayed that the respondent no.l to considet
the applicants for selection to these posts taking into
account the essential and desirable qualifications and
thereafter a panel be prepared. It has also been
further prayed that the select panel prepared by the
UPSC be struck down. Other reliefs claimed by the

applicants are covered ih the above-noted reliefs.

2. A notice was issued to the respondents and Shri
N.S.Mehta filed the reply on behalf of U.P.S.C. while
Shri G.R. Nayyar 1is representing E.S.I.C. though

earlier the reply was filed by another counsel.

3. We heard the counsel of the parties at length
and perused the records. The counsel for the

. et rbg Lo
respondents E.S.I.C. has volunteered that A he

applicahts have since been promoted to these posts in
the 50% promotion quota. This fact is not denied by

the learned counsel appearing for the applicants. The

counsel for the applicants, however,lstated that the
applicants inspite of information did not contact him.
He also prayed that the matter be adjourned but since
this is an old matter and as almost the reliefs the
applicants have prayed have been granted to them thodgh
in the promotional quota, so the prayer for adjourning
the case cannot be accepted. It is alsoibecause of the
fact that the only prayer of .the vappiioants is for
their consideration without a written;testrfor the 50%
direct recruitment’ quota by. " the U?SC ' Since the
ﬂbﬁggaiigiaiLnever worked on that post earller andwéhey1
:L Z\have since been promoted though ln the promotlonal

quota,: the rellefs pray d fbr does not suerve.

T4, ‘ In v1ew of the above facts and 01rcumstances,

'”tiilf'the applltatlon is . dlsposed of as lnfructuous, leaving

"the parties to bear their own costs.f',

(J.P.SHARMA)
MEMBER (J )




